CENTRAL ADMINISTRATIVE TRIBUNAL

CALCUTTA BENCH

——— E————

0,A, 728 of 1996

Date of Drder: 2@.’0970

Present: Hen'ble Dr.®,.C.Sarma,Adninistrative Member,

Hen'®le Mr.D.Purkakastha,Jjudicial Memser,

SURANJAN CHAKRABORTY, UDC with Spl.Pay in

the 0/0 The Dy,Cermissiener eof I.Tax,Appeal
Range-18,-169,A.J.C.Bese Rd, ,Calcutta-700014,
residine at 31,Nerth Ba udevpur ,PO: Belgharia,
Calcutta-700056.
«s s Applicant.
Yo Versug-
1. Unien ef India,threugh the Secretary,Min,ef
Finance,Deptt of Revenue,New Delhi,
2. The Chief Cemmissieneér et Inceme Tax,P=7,
Chewrinehee Square,Calcutta-700069,
3, The Dy,.Cemmissiener ®f Inceme Tax-Appeal Range-18
169,A,7.C.Bese Read,falcutta-700014,
o4 ... Respendents,

Fer the petitieneriMr.S.K.Gusta,ceinsel. Heard en: 22,9.97.

Fer the respondentssMs.I.Sanyal.comnsel. Ordered en: 22,9.97.

B,C.Sarma,A.M,

This applicatien has been [filed by the applicant fer

wiiix a directien upen the respond]nts te recenstruct his
service beek immediately and after such recenstructien,his
pay sheuld be revi§z@ with effect|frem 1,1,86 and te pay the
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increments which he weuld have been paid en due dates and
|

en such fixatien, te pay him all such censequential senetits,
|

The applicant has alse prayed fer a hirection upen the res-

pendents te pay him interest @ 184 per annum en the accumulated

arrear frem 1,8,81 3nd alse pay cest,

Ne reply has been filed by the respendents. Ms.Sanyal,

ld.ceunsel appearing en behalf et the respendents, susmits

that inspite of her repeated instruc

tiens, ne resly has been

filed till date.Ms,Sanyal, susmits that the applicant werked

in varieus departments and his servi

Se, the service beeok of the awplican
be recenstructed. Mr.Gupta,ld.ceunse
that en the basis et Annexure-l te tl

might have been recenstuucted but ne |

respendents se far,

We have heard the ld,ceunsel

ce recerds are net available,
E, which was lest ceuld net

| ter the applicant, summits
1ls applicatien, service beek

step has bseen taken by the

fer beth the parties

and censidering the facts and circumstances ef the case, we

think that it is very unfertunate that the service beek of

the applicant has been lest by the raspendents which has been, se fa

kept Wy them., Service Beek of an emp]
vital decument en the dasis ef which

important
leyee is mest/imment and
important
all/ decisiens are
wiiich is kept

taken up by the Gevernment. If the sarvice beok is lest/sy

the respendents, it is a negligence en the part ef the respendents

and it is the duty en their part te

matter sheuld net have been gdelayed

econstruct the same and the

|y se® leng years with the

result that the applicant has te seek remedy frem this Tribunal.;

This mmjustice goeuld have been dene

»y the respendents. We

nete that a cerregpeniente was made Metween the Chief Ccmmissionér

(Administratien) & CIT,West Bengal-l

and the Cemmisgiencr ef

Inceme-Tax(Central-I) ,Radindra Sarani,Calcutta. It appears ¥NEX

xene

frem the said letter that/mmxxakm particulars are available

avakkawimx in respect of the applicant , such as, the applicant
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entered in service as Greup-D staff en 27,8.64, he

was premeted as LDC en 22,2.69, he jeined C.1.B.after

1.9,74 and was premeted as UDC ent 7.10.75. It is net

se fair te expect that a Greup-D

empleyee sheuld preserve

his recerds, whatever were made gvailakle te him by the

émpleyer. Whatever that may be, 1

te recenstruct his service beok.

t is essentially required

We are ¢iven te understand .

that the applicant under whem he was pested is a welfare

etficer and we accerdinely direct

the respendents te

recenstruct the service beek of the

in view ef urgency, under the sup
efficer, within 31st M January,19¢
de not want te erant any extensier
any ereund whatseever, Thereafter,

directed te refix his pay and and

applicant, preferadly,
rvisien ef a respensible

8, Be it neted that we

» of the said peried en

the respendéents are

allewances te which he

is entitled as per law and the aréears of pay and€ allewances .

shall e paid te the appbicant frem the date due and any

delay in disbursement with interest @ 10% per annum en the

accumulated arrears. We nete that
te retire en superannuatien en 31.
he is required te summit necesgsary
autherities fer ¢ ranting pensien e

¢ menths prier te the date of reti

he applicant is go;ng
3,98 and fer that purpese,
applicatien te the

tc, within a peried ef

rement. This schedule

must be kept in mind by the respon$ents in this matter.

Since the applicant is ferced te c
spent meney, we award a cest of s ]

te e paid te the applicant within

e teo this Tridunal and
000/~ en the respendents
31st January, 1998,

The applicatien is dispesed ef at the stage of

admissien itself in line with abeve directi

-

(D.Purkayastha)
Member(J)

1

(8.C.Sarma)
Memser(A)

and e®servatien,



